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ODISHA ACT 5 OF 1944

THE HINDU WOMEN’S RIGHTS TO PROPERTY (EXTENSION TO AGRICULTURAL
LAND IN ODISHA) ACT, 1944

(21% April 1944)

AN ACT TO EXTEND THE OPERATION OF THE HINDU
WOMEN'S RIGHTS TO PROPERTY ACT, 1937, AND THE HINDU
WOMEN'S RIGHTS TO PROPERTY (AMENDMENT) ACT, 1938,
TO AGRICULTURAL LAND IN THE PROVINCE OF ODISHA.
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) HEREAS  the Hindu Women's ;
Rights  to DProporty. Act, 1937, XVIITef
as  amended by the Hindy Women’s '*"
A [Jights to Property (Amendment) Act,
™ 1038, purported to give better rights to XI of 1938,

o* % . .4~
« 4 ww " Women in respaot of property in gonergl ;

- ¥ "ANB WHEREAS it has boon ostab:~
¢y e lid 1ed. thpt tho snid Aqt. ddes not operate *
A to give womon botter rights in Tespect of -

agricultural land ; A BN

AND WHERBEAS many transactiony
, hayo already. taken placo in the Provinco
v we® of Orissa on'the basis that women had .~ .-
. #oquived bettor rjghts uwunder the said ,
Aot in rospeot of agricultural land as well
“  uw other kinds of property ;

' < & AND WIHEREAS it .-is therefors

w ‘oxpodient to extend tho operation of the

sttid « Act, fo agricultural land in the

t said Provinco with retrospeetive effect,

but with certain savings, for the purpose

of giwving women better rights undér the

suid Act in respoct of agricultural land~

in the said Province as well as for volidat-

ing tho transactions referred to ‘ahova
aud Tor othor purposes ; '

Progmble,

»

-

-
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It is hereby enacted as follows 1—

let"‘f:‘t_“““““ 1. (1) This Act may be called the
Hindu Women’s Rights to DProperty
(Ixtension  to  Agricultural  Land
in Orissa) Act, 1944,

(2) It extends to the whole of the
I'rovince of Orissa.

Fxtension of

ot gy 2+ The expression “property ” in the
Wonan's ights— lindu Women's Rights  to Property
'i;!:i:rllhzl:',';f;:,;*u';,t[_ Act, 1937 as amended by the Hindu
tural landds in \'\r(llllt‘ll‘H l"m]ghts to P[‘operty (Amend-
Orieu. ment) Act, 1938 in its application to the
I'rovinee of Orissa shall include and shall
be decmed always to have included
agricultural land, and the provisions of
the said Act shall apply and shall be
decied always to have applied to agri-
cultural  land in  the said  Province
accordingly.
Sa\'ing_of previots 3.‘ N()L\Vilwhﬂbltlldi!lg :mything cont.nined
poss cosion iy section 2, whore any person who, but
for this Act, would have been  entitled to
any property, has been in possession
thereof or has  made a transfer thereof,
his possession up to the dato of the com-
mencement of this Act shall be deemed to
be as lawful, and the transfer so made by
him shall be deemed to be as valid, as if
this Act had not been passed.

Saving of special

laws. 4. Nothing in this Act shall be deemed
to affect any special law for the time
being in force in any  part of the Pro-
vinee of Orissa relating (o succession to
the rights of tenants in agricultural
land.
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